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(Amendment) Bill
{Shri Datar]

has been a greater emphasis on the
developmental than on the merely ad-
ministrative work. Therefore, thesc
officers have to carry out their duties
with a new orientated outlook which
is in full consonance with the demo-
cratic set up. That is the reason why
1 am quite confident that these officers
would come up to the level that we
had in view when this particular Act
was passed

It was contended by my friend Shri
Menon that the final control so far as
these all-India services are concerned
rests with the Government of India.
That is not correct.

Shri Narayanankutty Menon: I
said disciplinary control and not ad-
ministrative control.

Shri Datar: All these officers, when
they are borne on State cadres, are
under the administrative control of the
State concerned, and only whon an
occasion arises for a disciplinary pro-
ceeding against them, are they re-
ferred to us. Then we take the
opinion of the UPSC and then final
orders are passed. Therefore, even
the IAS and IPS officers working in
connection with the affairs of the
States have to be under the control of
the State concerned, and therefore
there can be no question of the Cen-
tral Government taking powers to
themselves.

I am glad that the provisions of this
Bill in their application especially to
the State of Jammu and Kashmir
have been accepted with acclamation
by all the Members of all the parties.

Mr. Chairman: The question is;

“That the Bill to amend the
All-India Services Act, 1951, be
taken into consideration.”

The motion was adopted.

Mr, Chalrman: There is no amend-
ment.
The question is:

“That clauses 1 and 2, the En-
acting Formula and the Title
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stand part of the Bill",

The motion was adopted.
Clauses 1 and 2, the Enacting Formula
and the Title were added to the
Bill.

Shri Datar: I beg to move:
“That the Bill be passed.”
Mr. Chairman: The question is:
‘“That the Bill be passed”.
The motion was adopted.

15.16 hrs.

DEMANDS FOR EXCESS GRANTS
(RAILWAYS)—1954-55

Mr, Chairman: I shall first place the
Demands before the House.

DeEMAND No. 4—ReEvENvE WORKING
EXPENSES—ADMINISTRATION

Mr. Chairman: Motion moved:

“That & sum of Rs 9,79,263
be granted to the President to
make good an excess of the grant
in respect of ‘Revenue Working
Expenses—Administration’ for the
yvear ended the 3lst day of
March, 1955"

Demannd No. 5—REvENUE WORKING
EXPENSES—REPAIRS AND MAINTENANCE

Mr. Chairman: Motion moved:

“That a sum of Rs. 1,67,37,177
be granted to the President to
make good an excess of the grant
in respect of ‘Revenue Working
Expenses—Repairs and Mainten-
ance' for the year ended the
31st day of March, 1955".

DemanD No. 6—REVENUE WORKING
EXPENSES—OPERATING STAFF

Mr. Chairman: Motion moved:

“That a sum of Rs. 53,01,078
be granted to the President to
make good an excess of the grant
In respect of ‘Revenue Working
Expenses—Operating Staff for the
i’::;:,ended the 31st day of March,
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Devany No, T—Rzvenur WORKING
Exvenszs—OPERATION (FurL)

Mr, Chairman: Motion moved:

“That a sum of Rs. 71,73,430
be granted to the President to
make good an excess of the grant
in respect of ‘Revenue Working
Expenses—Operation (Fuel)' for
the year ended the 3lst day of
March, 1855".

Demanp No., 9A—REVENUE WORKING
EXPENSES—LABOUR WELFARE

Mr. Chairman: Motion moved:

“That a sum of Rs. 211,315
be granted to the President to
make good an excess of the grant
in respect of '‘Revenue Working
Expenses—Labour  Welfare’ for
the year ended the 31st day of
March, 1955".

DeEmane No. 13—APPROPRIATION TO
DEVELOPMENT FUND

Mr. Chairman: Motion moved:

“That a sum of Rs. 2,53,03,759
be granicd to the President to
make good an excess of the grant
in respect of ‘Appropriation to
Devciopment Fund' for the year
ended the 31st day of March,
1955,

Demanp No. 17—OpeEN Laine WoORKS—
REPLACEMENTS

Mr. Chairman: Motion moved:

“That a sum of Rs. 2,71,02,416
be granted to the President to
make good an excess of the grant
in respect of ‘Open Line Works—
Replacements’ for the year ended
the 31st day of March, 1955".

Dxmanp No, 18—OrEN LiNe WORKS—
DeveELorMENT FUND

Mr. Chalrman: Motion moved:

“That a sum of Rs, £3,20,007
be granted to the President to
make good an excess of the grant
in respect of ‘Open Line Works—
Development Fund' for the year
;&::;i the 31st day of March,

12 AUGUST 1858

Excess Grants 444
{Railways)—1854-88
Shri Naushir Bharucha (East

Khandesh): The House is asked to
vote nearly Rs. 8 crores by way of
excess expenditure incurred by the
railways during the year 1954-55. It
appears it has become a habit with
the railways to come in with Demands
for Excess Grants without giving the
House s satisfactory explanation as to
why such excess expenditure has
been incurred.

In the Budget in 1954-55 of ‘he
railways of nearly Rs. 250 crores, an
excess demand to the time of Rs. 9
crores represents virtually four per
cent. of the entire expenditure and
it is not a small deviation from what
the House voted at the time of the
Budget. If it becomes a habit with
the railways to incur excess ex-
penditure year after year and then
to come to this House in the hope,
and perhaps with an assurance
that the House will sanction
this grant, I doubt what will remain
of the sanctity of the Budget and our
voting on Demands.

It is very surprising also that the
Railway Ministry comes to the House
after a lapse of 3} years. There has
been inordinate delay, and 1 fail to
understand why the Railway Minister
should not have come to the House
earlier than this.

Norm=ally for the year 1954-55 the
accounts must have closed on 3lst
March 1855, and making allowance
for some pending Bills and arrears of
adjustments, this Demand should
have come before the House in the
first quarter of 1956. Instead of that

- we find that it is being placed before

the House in the third quarter of
1958. 1 am afraid the hon. Raijlway
Minister does not treat this House
with sufficient courtesy when he
comes here after 3} years and, on a
haphazard explanation, askes this
House to vote his Demand for Rs. 9
Crores.

If one tums to the various Demands,
one finds that there is the usual
repetition of a slackness on the part
ot the railways. Instead of explain-
ing to this House what these Excess
Demands were due to, one finds a
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monotonous repetition of the explana-
tion that there has been inadvertence
here and inadvertence there, heavier
expenditure than anticipated, more
expenses because of heavier traffic,
without any statistics being given to
us in support of this explanation. I
do not know what concept the hon.
Minister has in the matter of Excess
Grants. He thinks by using some
vague phraseology he complies with
the provisions of the Constitution. I
am afraid this House expects more
before voting Rs 9 crores of the Rail-
way Minister. He should support his
demands by statistics whenever any
cxcess expenditure has occurred. It
15 not enough to say that more train
services have been put into operation;
he has got to explain how many and
where and when. These things are
required by the House in order to
cnable it to judge whether this excess
expenditure was reasonable.

Sir, Demand No, 4 relates to ‘Fuel
where an expenditure of Rs. 71 lakhs
more than what the House voled has
been incurred. I had repeatedly made
a complaint on the floor of the House
at the time the Railway Budget was
considered that our coal consumption
required to br economised, that this
matter required to be looked into.
On one occasion, I think it was in the
year 1957, when I pointed out to the
Railway Minister that the coal cons-
umption had exceeded the previous
year's provision by Rs. 34 crores, he
was frank enough to admit that he had
given explanations with regard to the
increased consumption of coal but he
himself was not satisfied with his ex-
planations and that a commitiee would
be appointed. I know that some com-
mittee has been appointed. But I do
not know what the result has been,
whether the committee has made
recommendations for economy in coal
consumption and whether the Govern-
ment has acted upom them. But here
we find that Rs. 71 lakhs more than
what the House sanctioned in the
matter of coal have been spent by the
rallways. And what Is the explana-
tion? The breakdown of this Ras. 71
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lakhs is this. Rs. 19 lakhs have been
put down somewhere due to inadver-
tence, and Rs. 13 lakhs due to
erroneous adjustment. I should like
to know whether our Railway Board
is paymng the railway officers four-
figure salaries for erroneous adjust-
ments and for inadvertence. Then we
have Rs. 28 lakhs more freight paid
than anticipated. I think that requires
a tightening of control. I do not know
what exact procedure is being adop-
ted in connection with such matters,
but surcly when a railway officer
comes and says that Rs. 18 lakhs have
been put down due to inadvertence,
and Rs. 13 lakhs due to erronecus
adjusiment, this House must take
serious notice of it.

Still more glaring than these lapses
is the one in connection with alloca-
tion of funds to the Development Fund.
It 1s surprising that al page 6 of this
booklet, we have been told that a
demand 1is made here for Rs. 253
crores and that:

“That excess of Rs. 253 lakhs
under this Grant was due to the
actual surplus on the working of
the Railways for the year, avail-
able for appropriation to the
Development Fund, being more
than anticipated in the Revised
Estmmate  Although, technically,
this is an excess over the grant,
this appropriation is not expendi-
ture but only an adjustment of the
actual surplus.”.

It is hardly any explanation to say
that this is not an expenditure but
merely an adjustment of surplus.

The first point that I should like to
know from the Railway Minister is
this. Are there any principles laid
down at all for allocation of any
amount to the Development Fund, or
is 1t just like the Depreciation Fund
on the railways where the railways
put in anything that they can spare
for the moment and then present to
the House a so-called surplus budgst?

Commenting on the question of

Depreciation Fund I had stated that
there were no principle at all. As
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to whether there was going to be
depreciation in the case of rolling-
stock on the basis of the mileage run
or the life of the assets, we do not
know anything. The Railway Minis-
ter said that depreciation was set
aside on the basis of whatever they
could spare What businesshke
method the railways are adopting' I
am surprised to know [ think with
regard to the Development Fund also,
the same principles are operating
The biggest principle 1s that there are
no principles at all on which alloca-
tion to the Development Fund 1s made

In the year m question, namely
1954 55, K. 64 crores were allotted to
the Development Fund Now, we are
told that after checking up the
accounts, the railways have found
Rs 2§ crores more surplus They
made this discovely three and a half
years after all the accounts were
closed And now the House is told
that instead of Rs 64 crores, let us
put Re 2} crores more May I pownt
out to this House that in an estimate
of Rs 64 crores, to go wrong by
Rs 24 crores means that your esti-
mates are go: g wide of the mark by
40 per cent 7 What type of budgeting
1s this that after three and a half
years, the Railway Board discovers
suddenly that its estimates have gone
wrong to the extent of 40 per cent
under one item” [ thunk the House
15 being treated very lightly i this
respect It 1s taken for granted that
because these excess demands come
after three and a half years, the
interest in the whole matter will sub-
side, and probably the House will
grant them without asking any ques-
tion But I do hope the House will
request the Railway Minister to
explain to us clearly the principles on
which these amounts are allocated to
the Development Fund As to whether
there are any principles at all in exis-
tence, I have got my grave doubts on
that

I would also like to know what
difference this belated adjustment to
the Development Fund has made to
the raltways' contribution to the
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general revenues It 15 8 well-known
fact that out of the surplus, a certain
portion has to be handed over to the
general revenues by way of contri-
bution an certain principles If you
have wrongly calculated your surpluses
to the extent of Rs 2k crores, obvious-
ly, that makes also some difference to
the amount to be contributed to the
general revenues or other funds It
would, therefore, appear that this
wrong adjustment might also affect
the quota or the contribution which
the raillways would have otherwise
made to the general revenues or
depreciation fund

There 1s also another Demand,
namely Demand No 17 for Rs 27
crores for open line works—replace~
ments We are told that the raillways
did not anticipate that the materials
would be supplied 1n such large
guantities at the fag end of the year,
and, therefore, there i1s this divergence
between the budget grant and the
actual expenditure incurred At page
7, 1n para 2, we find

“The excess of Rs 271 lakhs
was mainly due to supply of
materials towards the close of the
year specially for Track
Renewals, being better than could
be anticipated, (supply of track
materials, particularly steel, hav-
mng been precarious during the
vear, 1t was mpossible to fore-
cast with accuracy the extent to
which materals would become
available) "

That, 1 submit, 15 not at all a satis-
factory explanation Surely, 1t could
not be said that in the last month of
the year, all the materials, lo such a
huge extent, were dumped on the
rallways The raillways did anticipate
either 1n the matter of procurement
of steel or in the matter of other track
material, they had their contracts, and
they had thewr delivery periods
assigned, and very probably they had
advance intimation of the fact that
supphes were gomg to be effected in
a particular month So, 1t 1s impos-
mble that all these erroneous adjust-
ments could be attributed to failure
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to anticipate. If it is really so, I am
afraid the railway officers do not show
that standard of efficiency and fore-
gight which we expect of them
normally.

I do not know whether it 1s due to
the fact that there is always the end-
of-the-year rush, which is a common
characteristic in all public works. It
may be that the last-minute rush in
undertaking various projects, might
perhaps have resulted in over-expen-
diture, but whatever it is, we do
expect that when our railway officers
handle receipt of materials, they
would know at least approximately
when material is going to come. This
explanation, therefore, is not satis-
factory.

The conclusion that we reach is
that the Railway Ministry takes 1t for
granted that the House will sanction
everything, and that is being done
year after year. Therefore, whether
the excess demands amount to four
per cent. of the entire budget,—which
in a budget of Rs. 800 crores would
make a differcnce of nearly Rs. 32
crores, which is more than the budget
of a small State—or more the Railway
Ministry scems to be taking it for
granted that never mind what the
variation is, they can come to the
House and then get away with the
excess grant.

The 1ssue 1s important in this res-
pect that it has cut into the sanctity
of the budget grants. Why does this
House sit day after day and week
after week allotting particular grants
to particular departments and discus-
sing them and not granting anything
more, if three years thereafter it has
to find that all its budget grants that
had been voted have been upset,
because the railways or the other
departments have incurred a higher
expenditure? The sanctity of budget
grants is destroyed. Ome could under-
stand & minor variation of a crore or
two here or there in the entire budget,
but I submit that it merely means
reckless spending, not even caring to
know whether the spending is within
the budget limits
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1, therefore, submit that in future,
if at all occasion arises for demands
for excess grants, the Railway Minis-
try should give this House a better
explanation than it has given now.
We are not at all satisfled with this.
All the demands for excess grants
must be supported by statistics, and I
hope a fuller explanation will be
given than what has been given this
year.

Inordinate delay in presenting to the
House Demands for [Excess Grants
for 1954-55

Shri Naushir Bharucha: I beg to
move:

“That the demand for an
Excess Grant of a sum of
Rs. 979,263 1n respect of ‘Ordinary
Working Expenss—Administra-
tion’ be reduced by Rs. 100.”

Defective repairs and maintenance of
Rolling Stock and Tracks

Shri Tangamani (Madurai): 1 beg to
move:

“That the demand for an
Excess Grant of a sum of
Rs. 1,67,38,177 in respect of
‘Ordinary Working Expenses—
Repairs and Mantenance’ be
reduced by Rs. 100",

Inadequate number of lady doctors in
Division Headgquarter Hospitals

Shri Tangamani: I beg to move:

“That the demand for an
Excess of Grant of a gum of
Rs. 2,11,315 in respect of ‘Ordi-
nary Working Expenses—Labour
Welfare' be reduced by Rs. 100"

Bad accounting, erroneous adjustments
and failure to gauge properly
arrivals of railway material

Shri Naushir Bharucha: I beg to
move:

“That the demand for an
Excess Grant of a sum of
Rs. 2,71,02,416 in respect of ‘Open
Line Works—Replacementy’ be
reduced by Ras, 100".
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Excesrive coal consumption

Shri Naushir Bharucha: I beg to
move:

“That the demand for an
Excess Grant of a sum of
Rs. 71,73,430 in respect of ‘Ordi-
nary Working Expenses—Opera-
tion (Fuel)’ be reduced by
Rs. 100",

Excessive freights paid for coal
Shri Tangamani: I beg to move:

“That the demand for an
Excess Grant of a sum of
Rs. 71,73,430 in respect of ‘Ordi-
nary Working Expenses—Opera-

tion (Fuel)’ be reduced by
Rs. 100"

Faully estimates and haphazard
manner of appropriations to

Development Fund

Shri Naushir Bharucha: 1 beg to
move:

“That the demand for an
Excess Grant of a sum of
Rs. 253,03,759 in Trespect of
‘Appropriation to Development
Fund' be reduced by Rs. 100",

Patent and obvious defect in the
estimate

Shri Tangamani: I beg to move:
“That the demand for an

Excess of Grant of a sum of
Rs. 2,53,03,758 in respect of
‘Appropriation to Development

Fund' be reduced by Rs. 100",

Mr. Chairman: All these cut motions
are now before the House.

Shri Tangamani: I have moved four
cut motions, namely cut motion No. §
to Demand No. 5, No. 6 to Demand
No. 7, No. 7 to Demand No, 84, No. 8
to Demand No. 18. As far as possible,
I shall confine myself to these four
Demands,

I fully support what Shri Naushir
Bharucha has stated about the inade-
quate explanation that has been given.
The amount that is sought by way of
these demands for excess grants Is
Ra. 891 crores, but the explanation
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that has been given under these heads
is of a very general nature. At least,
I request the Minister, when he replies,
to tell us greater details about the
various itemg which have been men-
tioned in the booklet that has been
supplied to us.

Another point that must also be ex-
plained in addition to the large amount
that is involved is the delay in taking
the House into confidence.

So far as the question of track
renewals and maintenance of track is
concerned—it is covered by Demands
Nos. 5 and 17—I would like to make
the following observations, Under
Demand No. 5, it is stated:

“The excess was chiefly due to
heavier expenditure towards the
end of the year on repairs to
rolling stock, which could not be
precisely anticipated, nor post-
poned since the closing months
synchronise with the busy season,
heavier expenditure on repairs and
maintenance of track, bridges,
service and residential buildings
including repairs occasioned by
floods, storm etc..”

This Demand deals with expenditure
on repairs and maintenance of railway
assets hke track. So far as Demand
No. 17 is concerned, the excess of
Rs. 271 lakhs was mainly due to supply
of materials towards the close of
the year—supply for track renewals.
When so much has been spent on track
renewals, on maintenance of the tracks
and also repairs and maintenance of
rolling stock, I would like to know
why a series of derailments have been
teking place. In reply to one of my
questions during the last session, the
hon. Deputy Minister stated, I believe
for the year 1955-56, the number of
derailmentg was in the neighbourhood
of 700 to 800, that is, two or three
derailments on the average per day.
When so much has been spent on
maintenance of tracks, we would like
to know why these derailments are
taking place, Is it due to wrong main-
tenance of tracks or the over-age of
the tracks or has it got anything to do
with the rolling stock?
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Some experts who were in the rail-
-ways say that defective wagens also
lead to derailments. During 1954-55
and in subsequent years also, we have
the old MSMC unit wagons, People
who are in the know of things say
that these wagons are bad and have
got to be condemned. If we are
spending money on maintaining these
wagons and repairing them, it 15 really
waste of good money. Occasionally,
we find in certain railway stations a
shp given to the driver asking him to
go slow. The ship says: ‘Observe
caution due to excessive wear
to 1ails'. I happcned to come
across one such between Kumbhoka-
nam and Shri Nageshwaram asking
the driver to go slow because of exces-
sive wear to rails,

So I think it is about time we know
in which areas and which sectors
there iy excessive strain on these rails.
Otherwise, we are really risking the
lives of thousands of people. Recently
an accident took place in place where
an accident had taken place in 1956
after this budget was passed, after
this specific provision was made for
track renewals and also for maintain-
ing these tracks, A serious accident
took place towards the end of 1936
between Villupuram and Trichinopoly.
Two or three days ago, in the same
place we find a similar accident tak-
ing place. It was a derailment, and
nearly 24 bogies—this time it happen-
ed to be a goods train—were washed
away in the same river,

This matter also calls for very seri-
ous attention, accidents happening in
identical places because the track
maintenance was bad, because the
bridge was not kept in proper order.
The reason given is monsoon and ris-
ing of the water to a particular level.
The same reason was given in connec-
tion with the Ariyallur accident. I am
bringing this to the notice of the hon.
Minister so that this aspect of main-
tenance, renewal and repair of tracks
and repair of these wagons is taken
serious note of. I rememher that the
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Railway Board appointed certain neu-
tral examiners to find out whether the
wagons are properly repaired. Ulti-
mately, these examiners had to be re-
moved. It happened in Perambur.
When wagons were not repaired pro-
perly, they were passed off as properly
repaired. This aspect is very impor-
tant when we consider the question af
track renewals.

Another demand is regarding labour
welfare. For labour welfare, a sum
of Rs, 2,11,000 more is demanded. The
demand is for expenditure on medical
facilities, health and welfare services,
education, canteens and other ameni-
ties provided for railway staff. It is
in addition to what has already been
provided for. Since 1954, we have
been receiving complaints. One com-
plaint relates to the lack of women
doctors in the headquariers hospitals,
The old headquarters hospitals have
now become headgquarters hospitals
for the divisional headquarters. Even
the small hospitals are converted into
divisional headquarters hospitals, The
general complaint is that there is lack
of women doctors. 1 would like to
know many women doctors were
included in this allocation. The cry
for women doctors has new become
more or less a uniform ery, and the
defect continues as before

In spite of the expenditure that is
being incurred and although we find
that a particular doctor in charge of &
hospital is willing to provide for more
beds, there 1s a restriction in hospitals
as regards the number of beds. They
say ‘Thus far and no further’. Although
this point is a little out of the way, I
would request the Minister to conzider
the question of increasing the number
of beds in the old headquarters hospi-
tals or the new hospitals coming up in
the divisional headquarters. I know
that there ig a distinct case for inter-
vention in Golden Rock where more
beds are required. I do not think the
medical authorities there sre unwill-
ing to bave more beds, but they are
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prevented from doing so by the res-
trictions as to the number of beds that
is allotted to them.

My hon. friends has mentioned with
tegard to Demand No. 13 abowt the
excess of Rs. 253 lakhg taken over to
the Development Fund. That shows
how that estimate has been very
unreal, Let us hear from the hon.
Minister how our estimate has failed
us during the past five or six years,
so that at least in the future there may
be a slight correction about this.
Where the original estimate was Rs.
84 crores, the new estimate is going to
be Rs. 9 crores. There is something
very serious in this matter also. This
aspect of major mistakes being com-
mitted must also be gone into.

I would, before conciuding, again
request the hon. Minister to take the
House into confidence angd tell us in
& detailed manner how this money
was spent. It is no use saying that
Rs. 65 lakhs were spent in the fag
end; it is no use saying that they did
not expect that such a thing would
come about and the excess was due
to heavier expenditure and the busy
season This type of explanations does
not carry us very far, I do not sug-
gest that it is not based upon the
actual expenditure. But, unless
certain  details are given, it
does not lead us anywhere. 1 once
again request the hon. Minister to give
us more details about the various
items that have been mentioned,

Shri S. M. Banerjee (Kanpur): Mr.
Chairman, Sir, the amount which has
been placed before the House per-
tains to actual expenditure in 1954-55.
Shri Naushir Bharucha has very cor-
rectly pointed out that this House has
been taken into confildence for this
amount is being placed before the
House after a lapse of nearly 34 years,
So, this is more a case of post mortem
with even the body missing; we are
doing post mortem on the bones. So,
we cannot possibly say much about it
and yet { have something to say to the
Railway Ministry and the Minister.
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If we see the actual explanations
we find that this demand is for expen-
diture on medical facilities, health,
welfare services, education and other
amenities provided for the railway
staff. I would only say something
about the medical facilities.

I have drawn the attention of our
Minister towards the growing menace
of T.B. among railway employees. In
reply to an unstarred question in this
House, the hon. Minister stated that
on 1-1-88, cases of T.B. among the
rallway employees were as under:

Class 1 Nil.
Class I e 2
Class I .... 1,078
Class v 3,734

So, you can imagine what attention
is paid to these class III and class IV
employees. Even those who are grant-
ed leave do not get their salaries dur-
ing this period. For increasing our
welfare activities we demand money
and are spending money; and our hon.
Minister wants us to vote for this
amount after the lapse of 3} years.
But what we are seeing is that for
these T.B patients there is nothing
left and they have to pay for the
maintenance and treatment.

Then, about welfare activities la-
bour welfare is a very broad term. We
are all happy to maintain the indus-
trial relations between the employer
and the employee. I am bringing a
petty instance to the notice of the
hon. Minister, What is the attitude
of the officers towards the employees?
When we are spending so much for the
betterment of the employees and when
we want more to see that industrial
relations improve, what do we see?

On 2nd August 1958, a few days
back, one of the respected officers visit-
ed Agra Cantt. Employees of classes
IIT and IV wanted to show the condi-
tion of the quarters they live in. They
wanted to place certain grievances be-
fore him pertaining fo labour welfare
and other amenities. He never saw
them until there was some sort of de-
monstration. After & hours the officer
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sent for the Union representative and
said that he had made it a principle
of his life not to mieét union officials
like that. As & result of that deputa-
tion or demonstration—whateveél term
might be used by the Railway Minis-
try—four people have been served
with & show cause notice for removal
from service. If this is the attitude of
the officers, I do not know the use of
sanctioning more amounts for labour
welfare. I do not think any fruitful
purpose would be served by sanction-
ing this amount. In this case, whe-
ther 1t is sanctioned or not, it will be
voted because of the majority in the
House; and as the money has al-
ready been spent, it is a case of post
mortem.

My attention has also been drawn
to the conditions of the wagons which
my hon. friend Shri Tangamani has
already mentioned. I remember a
statement issued by the Vice-Presi-
dent of the Train Examiners' Associa-
tion that 1if the Train Examiners con-
fined their duties to only 8 hours, hall
the wagons in the country would not
move. I do not know. But, in this
very House the hon. Deputy Minister
in reply to a question said that this
is not the condition and that they can
assure the House that all the wagons
would move and move to the correct
destination. But what 15 happening?
Cases of derailment; and this Ministry
has almost become the Ministry for
Accidents. Nobody feels comfortable
in the train. We do not know what
we are losing. If this is the condition,
1 do not know what will happen.

Before concluding I may request
the hon. Minister to see that condi-
tions improve in the railways. Acci-
denis and derailments have become
the order of the day. We are even
tired of raising questions in Parlia-
ment because we know that every
day there will be some accident or
other—minor, major or something mn
between. Enough attention should be
paid to these gccidents and derailmenty
o that people may feel secur@ ini the
hands of the Railway Ministry and
Minister. .
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Demand No. 4 desls with expendi-
ture in the case of staff and alsc the
Railway Protection Police, at present
the Railway Protection Force, 1 do
not know whom they protecting. Re-
cently, you know, three people, R.MS.
people were murdered in the train.
The Railway Protection Force were
also travelling in the same train. I
have seen the bogie in which they
travelled. The whole bogie in which 24
to 30 people could sit was occupied by
4 people and nobody goes there. I do
not know why the Railway Protection
Police or Force could not protect the
lives of these R.M.S. employees. There
is no use spending more and more on
them.

Still one station master at Muttra
railway station is on fast. He does
not demand the betterment of hws
salary; he does not want his service
conditions to be improved; he only
wants protection. He says some pro-
tection should be given against goon-
das and dacoits. This station master
does not want anything more, He says
even in day time anybody can come
and rob them. He only wants protec-
tion from the Railway Minister.

The Minister of Railway (Shri Jag-
jivan Ram): Protection from the Rail-
way Minister!

Shri 8. M. Banerjee: 1 say the Rail-
way Ministry or somebody should pro-
tect him. Still that station master is
on fast and 1 do not know what will
become of him.

So, 1 submit that the Railway Minis-
ter should give sufficient explanations
for all these things. It is not asg if a
demand for about Rs. § crores is
brought before the House with the
hope that because there is a majority
of the ruling party it will be voted.
The explanation given here is not at
;l.l satishc:;ry and we demand

e should give more explanation
justify theste grants, these
grants to the tune of Ra. §

ahi
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Ssri T. N. SINGH (Chandauli):
1 feel it proper to interveme
in this debate at this slage
because 1 have had a feeling
after Lstening to the  debates
here that somehow there was a tend-
ency to confuse the debate on exocess
grants with the ordinary general de-
bate on the railway’s demands. It is
something quite different.

15.58 hrs.

[SHRIMATI RENU CHAKRAVARITY in the
Chmr}

As a matter of fact the procedure in
the House is that whenever the appro-
priation accounts for a particular year
are closed, certain excesses or savings
are discovered. Then the Auditor-
General goes into the full account of
the excess as brought about in the
Appropriation Accounts According to
an established convention, all those ex-
cesses are referred to for the conside-
ration of the Public Accounts Com-
mittee of this very House. That Com-
miltee goes into the details of the ex-
penditure because 1t 1s a serious thing.
The House has voted certain grants,
The executive has no right to excecd
that. Yet experience has shown that
not only in this country but in other
countries as well, somehow excesses
occur. It may not be possible for the
whole House to scrutinise the reasons
in great detail. Hence, the procedure
of the Public Accounts Committee ex-
amining them and then making a re-
commendation to the House.

Flease remember that all these
grants which have now come before
this House for sanction or approval
have been scrutinised already by the
Committee, your Committee. It has
gone into all the details, They have,
after fully cross-examining each officer
responsible for the department con-
cerned, come to certain canclusions,
They are before you. We can assure
you that we are very very critical
about certain lapeses on the part of
the Administration in exceeding the
voted amounts.
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16 hrs,

What  happens is this, This
is a real problem. It is, probably, also
inherent m the system of accounting,
which is called the Government system
of accounting. It so happens that
when the year is closed there are a
number of open accounts, suspense ac-
counts etc. Also, inter-departmental
debits and credits are raised when the
accounts are closed. After all, what-
ever the departmental accounts, they
must be closed on a particurar date.
In the case of the DG.SaD, in most
cases—you must have examined the
notes on the Excess Grants—you will
find that the Supply Ministry or the
Supply Office in England or America
or in some other place rarsed debits in
regard to those amounts at a particular
time. It may be that those goods
were supplied to the Railway Ministry
even early in August, but the debits
may be raised sometime towards the
end of March and the goods may be
there in transit from England to this

place.

We have all been racking our head
as to how to improve the position. It
13 always open to the Government to
come before the House for a Supple-
mentary Grant. That is the procedure
which should be done. If it is known,
say, sometime early in March that a
particular vote is likely to be exceed-
ed, they should come before the House
and ask for a Supplementary Grant.
Somehow this has not been feasible in
the system of accounting that is in
vogue at present. It is also partly due
—not only to the fault of the account-
ing system—to delays in offices and
to certain, I would say, lack of im-
agination or failure to - anticipate
that a  particular thing  has
to be communicated at a
particular time. People sit tight, and
when once an expenditure has been
incurred by the Supply Ministry for a
particular year, though it relates to
the Railways, when the accounts are
closed it will have to be debited to-
the Railway Accounts, it cannot re-
main the Supply Ministry Account. Alt
this is happening due to the accoumi~
ing system that is in vogue, and mostly
it happans at the close of the year. As
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a matter of fact, all these excesses
are discovered only after the year hus
ended, much after the year has ended,
when all the book entries are being
adjusted from one department or one
Ministry to the other. That is the
teal position. But I can assure this
#House that wherever we find that
there has been a deliberate defiance of
the vote of this House, the Public
Accounts Committee will never
tolerate any such thing. They will
simply refuse to recommend, and it
will then be for the House to
Tegularise.

In that case, Sir, it will create a
very serious problem. An expenditure
has been incurred. When an expendi-
ture has been incurred, it is almost a
fait accompli. If we say that we would
mnot regularise, then what will be the
position? Unfortunately, that is not
yet clear to me. As a matter of fact,—
I want to take this House into confi-
.dence—~wherever we feel that the deci-
sions and the wishes of the House have
been ignored, all our recommenda-
tions have been unanimous; every
party represented there is fully co-
-operative in reaching those recommen-
'dations. The Public Accounts Com-
mittee—that is your Committee—has
already warned the Administration
that if there is some such lapse they
will not regularise those excesses or
recommend regularisation of those ex-
<esses, What will happen then, that
is another aspect. It can remain as
an account under objection. Accord-
ing to law, as far as I know, the spend-
ing authority is responsible and the
money can be realised from it. Here
there are excesses to the extent of
Rs. 8 crores or Rs. 10 crores. I am
really worried about this part of the
problem, and this aspect of the pro-
blem has to be considered. Who ia
the person in India—except probably
one or two very special exceptions
<who may be capitalists—who can shell
out Rs. 10 crores? The money will
not be realised, and it cannot be
realised. What is the procedure to be
adopted in such cases.

Whiat has been done in one or two
«wawy In Ingland is that the Committee
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has recommended that such and such
part of the money be realised from
the officer concerned and the other
part may be voted. That is one way.
In another case they issue a warning
and be done with it. There are
various ways of dealing with such
cases of excesses. On this question at
least there is no disagreement. The
Report has come before you. Every
party of the House is agreed that these
excesses be voted. Therefore, I do
not think there is any disagreement on
that sspect; at least that is what 1
anticipate from the proceedings in the
Public Accounts Committee where
every section of the House is fully
represented,

I will tell you the reasons why in
regard to these excesses we have not
gone in for some stronger criticism.
The fact is that most of these are due
to what are called ‘last minute ad-
justments’. Once the appropriation
accounts are closed, debits and credits
are being raised from this or that
department. I would request the
Members to look into the notes a little
more carefully and in detail. It is not
a question of trying to find the cause
of this or that; that is not the stage
now. It is all a question of account-
ing. Supposing the House has said
that a particular department may con-
struct a small house at a cost of Hs.
10,000, if the department constructs a
bigger house, on a much bigger floor
area and costing much more than the
amount sanctioned, then the House is
perfectly entitled to refuse to vote
that excess. That is the kind of thing
which we should emphasise and look
into whep we are considering these
Excess Grants. That is one of my
humble suggestions to my colleagues
here, that whenever these Xxcess
Grants come they should scrutinise
the notes and other things from this
point and see whether the wishes of
the House in that particniar case have
been flouted or whether it iz only &
question of book adjustments, late
accounting and all these things.

Coming to the guestion of lste sc-
counting, I must be permitted to ex-



“Jt* is regretied that in the re-
ports of the committee submitted
in the past two years repeated
reference had to be made to the
long delays in the submission of
notes, memoranda by the Minis-
try on points arising from the ex-
amination of the accounts. The
experience of this Committee in
the course of the preparation of
this Report has been no better.
Such delays result not only in dis-
locating the programme of busi-
ness of the Committee, but due to
lapse of time the criticisms and
suggestions in respect of some of
the vitally important procedural
and financial issues lose much of
their force.”

Now, I would like the full support
of this House in enforcing quick re-
plies and quick response to queries
made by the Public Accounts Com-
mittee. It is only through that we
can get this support. If that process
is set in motion, I think some of the
delays that occur in adjustments will
also gradually disappear. BSo, what is
very important is, if there are certain
things which are primarily your
directive or the directive of one of
your Committees, they should be
attended to promptly and replied to
promptly. That i5 very necessary.
After all, what is this excesas grant, it
is also the directive of Parliament that
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Now, I think both the administra-
tion and others will be #oing great
service to our system of financial con-
trol and accounting i greater em-
phasgis is laid on expeditious disposal
of all outstanding accounts of a year.
That is a very great problem with
which the Public Accounts Committee
has been faced in dealing with finance.
I am not disclosing anything except
whatever has been told by the Public
Accounts Committee from time to time
and again and again that there are
queries made by either our Committee
or the Estimates Committee which re-
main in the office for two, three, four
or even six months. The House is
pleased to give one year's life to
each of these Committees. The Com-
mittee must finish its work within that
year. That Committee is appointed
sometime in the budget session. It
starts getting into its stride in one or
two months afterwards. Actually,
nine to ten months is the time that the
financial committees get. If six months
are taken for reply to queries, how ia
it possible for these committees to
work within that time and produce
reports for the consideration of this
august body. So, I would urge on
the Government and the hon. Minister,
particularly the Railway Minister who
is here at present to listen to this de-
bate, that great emphasis should be
laid on the need for speedy disposal
of any queries, points, etc., raised by
this House or its Committees. That is
very important. If once that proccss is
set in motion, I am sure there will be
improvement in the financial control
and administration also.

There is another aspect to which I
would like this House to apply its
mind. There is this question of often
recurring excess grants and also large
savings. Large savings is a thing which
again is not very desirable. After all,
the House by giving  certain
sums  expects the administra-
tion to spend all that and
bring in results. If there is large
saving, that should not be encouraged.
So, both the Estimates Committee and
the Public Accounts Commitiee have
been very much exercised on the
question of proper financial control.
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Exchequer contrel, financial control
and all that should be improved upon
very much.

As early as the year 1851, the Public
Accounts Committee brought out a re-
port on exchequer control 1 am sorry
1t has not attracted that much notice
and attention which 1t should have
Probably 1t s too prosaic; maybe 1t
15 dull reading, but all the same, it is
very important All matters of Agures
are very dull At times they are
very, very annoying; so annoying to
look into Yet, the House which is
the sole custodian of the nation’s fin-
ances has to devote itself to this ques-
tion It cannot divest itself of this
great responsibility, and therefore, I
would in all humility, urge on this
House that dull though these matters
may be—of finance and accounting,
especially accounting——they deserve
very great consideration al 1ts nands,
because, without proper accounting
and proper financial and exchequer
control it is neither possible to meet
the obligations in various cases nor is
it feagible for the administration to
run efficienily It is only through
financial centrol, by being what is call-
ed money-minded, that the admunistra-
tion can be efficiently run I am all
for giving all responsibility in financial
matters,—expenditure, finaneciai con-
irol, etc—even to the administrative
ministry concerned, provided it shows
a real sense of responsibility. It is said
that unless one is given the responsi-
bility, one will not feel the responsi-
bility. So, I am prepared personally
1o make that experiment, but, if the
administration iakes upon itself the
responsibility of keeping its own ac-
counts, having its own financial advise,
ete., the House will rightly expect that
they will be vigilant watchdogs of the
expenditure; that they will be watch-
ing the progress of expenditure from
day to day, from hour to hour, so that
if a thing has been planned to cost
Ra. 10, it will cost ultimately Ra. 8 or
Rs. @ cnly. That would be efficient ad-
ministration.

Anyone can be efficient by spending
crores of rupees, but the real efliciency

12 AUGUST 1858

Kxcess Gronts 470
(Rallways)-—1084-56

lies in enforcing efficiency and getting
results, with the spending of Rs. 10
where it was planned to spend Rs. 12.
That 1z efficiency. 1 would very
strongly urge that we must develop
this mentality. This Bouse should in-
sist, the Ministry should insist, and the
administration should insist that this
aspect should be borne in mind. Then
only results will be achieved. Then
only our five year plans will succeed
one after the other

I do not say anything about the de-
iailed items In the grants, I would
only urge on the House to leave all
those details and bear the other as-
pects which I referred to. I can
assure the House, and probably many
are not aware how strong views are
expressed and held in the Public Ac-
counts Committee, and how on many
occasions the Committee has taken
responsible officers to task. It has not
hesitated to censure or criticise anyone
howsoever big he may be. Therefore,
I would like this House to discuss the
excess grants in the perspective which
I have explained and not as if it were
a mere supplementary grant or a gene-
ral debate on the budget. That is the
Iine which I would emphasise.

Shri Dasaratha Deb (Tripura): Mr.
Chairman, I have u very little point
to make here on this matter, but still,
I consider 1t to be a very serious and
vilal point. It has been our experi-
ence that though there are some agree-
ments between the Governments of
Pakistan and India regarding trade,
the Pakistan Government has been
deliberately violating the agreements
and creating a very difficult position
in Tripura very often. Regarding
transport, as the House is aware, Tri-
Pura has got no railway link dirsetly
with the rest of India. Now, very
recently, as the Government of Pakis-
tan has declared a sealing of the
border, 1t has created a very difficult
transport situation in our State and
created a serious position of the wcong-
mic Lfe of Tripura. Thereby, all the
essential goods have been stacked wp
and the prices of gaods are nOW
beyond the reach of the people. Thus
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the urgency of having railway lines
is being felt by us at every moment.
So, I request the Railway Minister at
least to take & very serious note of
this matter.

This is important not only from the
point of view of transport but for our
defence purpose also. I request the
Government at least to take up this
case very seriously. Previously we
have been told that some arrangement
or some Bagreement has been made
between the Government of India and
the Government of Pakistan to con-
struct some railway line between
Pakistan and Tripura, i+, Railway
sidings. But the situation is such that
1 do not find any possibility that that
sort of arrangement would be feasible
to make at this stage. So, I request
the Railway Ministry to construct at
least a line from Kalkalighat situated
in Assam to Panisagar within Dhar-
manpagar sub-division in Tripura State
The distance may be only 20 or 25
miles and it does not involve too much
cost, because in between there is no
big hill or mountain; it is plain land.
It that is not done, the difficulties of
the Tripura people would not be
removed and our economy will gradu-
ally break down. Since 1952 we have
been pleading our cause with the
Government of India to construct that
line, but we are sorry that the Govern-
ment still, for what consideration I
do not know, have no! taken any
action in the matter.

It this situation is allowed to con-
tinue then the misery and sufferings
of our people will be aggravated more
and more. So, I lastly appeal to the
hen. Railway Minister that they should
not walt for this for the working
period of the Third Five Year Plan,
but within the working period of the
Second Five Year Plan the task of
constructing this rallway line should
be -taken,

Shri Jagjivan Bam: One point that
bas been made is that there have been
abnormal delays in presenting the
excess demands to the House. Per-
thers is some misapprehension
minds of hon. Members or
the Members are not aware

I
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of the formalities that had to be gone
through before we present the
demands to the House. The Chair-
man of the Public Accounts Com-
mittee has briefly dealt with the
matter. T would like to give some
details to show why 1t takes so long
a time before we can approach the
House with these demands

In terms of rule 308(4) of the Rules
of Procedure and Conduct of Business
in the Lok Sabha, the excesses of the
amount granted by the House shall be
examined by the P.A.C. before the
excess demands in respect thereof are
presented to the Parhament. So,
before we present the demands to the
Lok Sabha, the P.A.C has to certify
and before the P.A.C. certifies, certain
procedures have to be gone through.
Accordingly, the excess demands can-
not be presented to Parliament till a
recommendation is made by the
P.A.C. in this respect. The Appro-
priation Accounts (Railways) for 1964-
55 were finalised by the Railway
Ministry 1n consultation with the
Comptroiler and Auditor General on
31st August, 1856. I do not think there
was any unreasonable delay in that.
Those accounts were, however, signed
by the Comptroller and Auditor
General on the 15th December, 1856
and presented to Parliament on 22nd
December, 1956. Immediately after
the presentation of the Appropriation
Accounts (Railways), 1854-55 to the
Parliament, explanatory notes regard-
ing the excesses on the voted grants
that had occurred during the year
1954-55 were prepared and sent to the
P.A.C. on 20th March, 1857. The P.AC.
were, however, not satisfled with the
explanations submitted to them and
desired that more elaborate explana-
tions should be given. Accordingly,
the explanatory notes in respect of
the excesses were revised and were
sent to the P.A.C. on 24th June, 1957.
The P.A.C. examined the Appropria-
tion Accounts (Railways), 1954-55 in
their sittings in August, 1957 and they
were expected to submit their report
in the same year. On this assump-
tion, the Department of Parliamentary
Affairs were requested the Rall-
way Ministry to arrange for the
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presentation of the demands for the
excess grants for 1954-55 in the winter
sesgion of Parliament in November-
December, 1857. However, as the
recommendations of the P.A.C. on the
excesses on the voted grants were not
received even towards the close of the
winter session of Parliament, this
could not be presented in that session.

In February, 1958, again a date for
the presentation of these demands
was fixed, but the recommendations
of the P.A.C were not received by that
date and the presentation had again
to be postponed The recommenda-
tions of the PAC for regularisation
of these excesses were made in para 5
of their fourth report on the Appro-
priation Accounts (Railways), 1854-55,
which was presented to Parliament on
28th April, 1958. Accordingly the
Department of Parliamentary Affairs
were requested on 28th April—I
request hon Members to note these
important dates—to fix a date for the
presentation of the excess demands
and the excess demands were actually
presented to the Parliament on the
2nd May, 1958

It will be noticed from the above
that there was no delay on the part
of Government m presenting the
demands for excess grants. If the
recommendations of the PAC. on
these excesses had been received
earlier, the demands could have been
presented to the Parliament at an
earlier date,

_ Shri D. C. Sharma (Gurdaspur): Is
it necessary for the Ministry to wait
for the P.AC. report to present these
demands?

8hri Jagjivan Ram: Yes, this ques-
tion was raised not with regard to
Rlil\!vays. but other Ministries on
Previous occasions also. 1 would like
to remind hon. Members that during
the autumn session of 1958 also, a
serious view was taken by Parliament
of the long interval between the
incurrence of expenditure in excess of
the grants ang the presentation of the
demands for the regularisation of the
excess expenditure in regard to the
Civil Ministries. Extracts from
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Parliamentary debates are gven
below. 1 guote them with your per-
mission:

“Mr. Speaker: So far as ordi.
nary expenditure is concerned, we
do not always vote to the last ple.
We just vote on the approximate
estimates placed before the House.
But there also, if the amount is
exceeded, we criticise. In the
circumstances, I would think of an
alternative procedure. It will be
this way. Instead of waiting for
an indefinite number of years, as
soon as the Finance Ministry finds
that an excess payment has been
made, within 2 or 8 days, I will
ask the P.AC. to look into the
matter and send us an interim
report Why should we wait for
the general comprehensive report
of the P.AC.? We shall ask the
P.AC. to make an interim report
on the particular items. Let them
go into them: We shall be bene-
fited by their advice. My whole
object 15 not to wait till the
erftire  process is flnalised. At
the same time, my object is to
see to it that the P.A.C. goes into
these matters and also the Auditor
General looks into these matters
as early as possible.

There should not be hiatus
between one and the other.

Mr. M. C. Shah: We will pre-
pare a note in consultation with
the Comptrolier and Auditor-
General. If there is any difficulty,
we will bring that difficulty to
your notice.”

The Ministry of Finance, after com-
sidering this question of regularisation
of excess without much delay, in cen-
sultation with the Comptroller and
Auditor-General, mude certain pro-
posals to the Secretary of the Lek
Sabha for consideration of the Speaker,
and the Public Accounts Committes
made certain suggestions in regard to
the r::uhﬂuuon of the excesses In
para § of the 21

pars ) st Report, which reads

“The Committee that
Ministries of the Gwemmum ‘::



475 Demands for

their part should furnish to the
Lok Sabha Becretariat, after a
serutiny by Audit” (it has to be
noted that it is after scrutiny by
Audit) “in the shortest time pos-
gible, but at any rate not exceed-
ing four weeks from the presenta-
tion of the report of the Comp-
troller and Auditor-General of
these ex , the r or
circumstance that led to the excess
under each grant or appropriation
for being placed before the Com-
mittee.”

The procedure laid down in the report
of the Public Accounts Committee is
invariably followed by this Ministry,
the Railway Ministry, and it will be
appreciated that the delay in the pre-
sentation of the excess demand under
consideration was due to the circum-
stances beyond the control of the
Railway Ministry.

Mr. Chairman: Will the hon. Minis-
ter explain the reason for the delay
between December and May for pre-
senting the excess demands to the
Public Accounts Committee?

Shri Jaglivan Ram: Madam, you
will appreciate that we have to pre-
pare exhaustive notes. So, some time
is necessary, and the time taken here
was short. In December it was fina-
lised and in March we gave our com-
ments to the Public Accounts Com-
mittee. The Public Accounts Com-
mittee wanted further explanation and
elaboration on that. It did not take
us even one manth to send those
comments. We sent them on the 20th

Shri T. N. Simgh: May I point out
to the hon. Minister that I am not

12 AUGUST 1958

Excess Grants 476
(Raihooys) —1904-55

sent a note soon, but generally we
have recorded it in our report on the
Rellways itself and it is before the
House—it has taken months and
months for the railways to reply to
our queries. We must remember that
it is not only in this particular case
we had to regularise excess expendi-
ture.

Mr. Chairman: The hon. Minister
says that the note was submitted to
the Public Accounts Committee in
March, Then further information was
required by the Public Accounts Com-
mittee from the Ministry and they
submitted it within one month. There-
fore, in this particular case, there does
not seem to be any delay on their
part.

Shri T. N. Singh: Whatever it is, it
was submitted in May This is
August. It was at the end of the
budget session that the whole thing
was presented.

An Hon. Member: Of last year?

Shri T. N. Singh: This year.

Shri Jagjivan Ram: No, last year,
1957.

Shri T. N. Singh: They sent a reply
in regard to the query about excess
grant alone. But it may be related to
various other points for which queries
have been sent. As a matter of fact,
this was to be taken as a whole along
with other points which were under
examination by the Public Accounts
Committee. Now, the grievance of the
Public Accounts Committee is this, In
this particular case the reply may have
been sent within four weeks. But in
regard to other queries replies are not
sent in time and without . proper
consideration of that it is not possible
for the Public Accounts Committee to
make recommendations about excess
grants, because we have to go into the
question whether proper administra-
tive control was exercised at every
stage or not. It is only when the
Public Accounts Committee is satis-
fied in that respect that it makes w
recommendation. It is not an easy
thing which can be done all of a
sudden, because we are considering
the question of the money spent in
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[Shri T. N. Singh]

excess of the amount voted by the
House, We are not concerned only
with that particular query. I can
quote bundreds of cases, if I am given
the time. If the House 1s s0 pleased,
temorrow 1 can present a number of
cases where much more than four
weeks have been taken What is four
weeks after all? In cases generally
it takes 2-3 months before replies are
received from the Railway Ministry.
There are thousands of queries which
have been put to them and they are
taking more time to reply to them.

Shri Jagjivan Bam: I am not here
to answer to the Chairman of the
Public Accounts Committee. His
learned exposition of the functions
and duties of the Public Accounts
Commttee have been heard by the
House. 1 cannot improve upon that
Whenever queries are put by the
Public Accounts Committee, we
always try to meet them. OQur
officers tremble while appearing before
the Public Accounts Committee

Shri T. N. Singh: Why s0?

Mr. Chairman: Out of deference to
the House.

Shri Jagjlvan Ram: I will only say
that they also deserve some courtesy
and consideration

Shri Ranga (Tenali): Who, Sir?

Shri Jagjivan Ram: Officers.

Shri Ranga: What about Parlia-
ment?

Mr. Chairman: The Chairman of
the Public Accounts Committee has
not shown any discour'~sy. He has
only raised the point for considera-
tion of the House, because Public
Accounts Committee is 8 Committee of
the House. As such, if there is any
discourtesy, that matter can certainly
be raised; but not in regard to this
matter,

Bhri Jagjivan BRam: ] am sorry, I
have created that impression. I never
memnt there was apything dis-
courteous.
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Shri T. N. Bingh: Public Accounts
Committee is a Committes of Purlia-
ment and you have appointed me as
the Chairman of that Committee. If,
under my guidance, we have been dis-
courteous, if that is the charge, 1
strongly repudiate that I want to
repudiate it here and now. After all,
I am there as Chairman and the whole
members of this House are responsible
persons. They will not show any dis-
courtesy on any occasion.

Mr. Chairman: I think I have made
it clear that no discourtesy was meant
It 1s an important Commitize of this
House and it has been stated that no
discourtesy has been shown by it to
the officers I do not think the Minis-
ter meant any discourtesy.

Shri Jagjivan Ram: I did not mean
any such thing. I said that generally.
Not only in the Railway Ministry but
i all the Ministries, the officers are
very apprehensive They are afraid
of the Public Accounts Committee.

Mr. Chairman: That 1s another
mattler

Shri Jagjivan Bam: I am stating a
fact. Officers of not only the Railway
Ministry but all the other Ministries
also are wvery much afraid of the
Public Accounts Commuittee

Shri Narayanankutty Menon
(Mukandapuram): Why should it be
s0?

Mr. Chairman: Because they are the
watchdogs of the public exchequer
and everybody should be afraid of
them

Shri Narayanankntity Menon: Not
unless there 1s something wrong.

Shri Jagjivan Ram: I was going to
say that we are trying our best to
supply the information. I always Im-
press upon my officers that whenever
any queries are received from the
Public Accounts Committee, we should
try to give tull details, much more
than what the Public Accounts Com-
mittee will require, so that there
should not be any occasion to feel
that something 15 being kept away
from them,
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In regard to this particular demand,
it might have been that when they
were considering the accounts of the
whole year and when they were ask-
ing for certain information, certain
information was not readily available
in the Railway Board. We had to
collect this information from the rail-
way administrations and they, in their
turn, had to collect it from the district
or divisional officers, So, it takes
some time. [ cannot say that on no
occasion will there be delay on our
part. When information has to be
collected from districts or divisions it
will take some time. But our effort
is always to furnish as much infor-
mation as possible to the Public
Accounts Committee. In this case I
have explained why there has been
some delay. As a matter of fact, when
this case came to me, I myself put the
question why the excess demands of
1954-55 arv to be presented this year.
Then 1 was given these explanations
which [ have placed hefore the House.

NNow, what 15 the magnitude of the
excess? It s nearly Rs. 9 crores,
which 1s less than 4 per cent. A varia-
tien up to 5 per cent. is regarded as
a very reasonable variation. In all
matters of public finance a variation
up to 5 per cent. is regarded as a
reasonable variation. Here, the varia-
tion is less than 4 per cent Though
the amount may appear to be Rs. §
crores but if we compare it with the
fotal budget of the Railway Ministry
the variation is less than 4 per cent.

Shri Naushir Bharucha: Come with
greater variation next time, Make 1t
§ per cent.

Shri Jagjivan Ram: Well, our effort
will be to keep it as low as possible
but there are circumstances

Shri D. C. Sharma: Shri Bharucha
does not want that.

Shri Jagjivam Ram: There are
circumstances which have been ex-
Plained by the Chairman of the Public
Accounts Committee himself where in
spite of our best efforts there will be
excesses and I cannot give any assur-
ance to the House that in years to
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come there will be no excess demands
for the Railways., If our system of
accounting can be rationalised and any
method or any system can be evolved
by the Public Accounts Committee or
other authorities who are experts in
that matter, of course we will wel-
come that, but the method of account-
ing as it stands today is such that
there are cases beyond our control
which will lead us to the House asking
for excess grants. On the Railways
there are greater chances than in other
Ministries and the Chairman of the
Public Accounts Committee is aware
of that. He has mentioned that. In
other Ministries they close their
accounts finally on the 2lst March,
We carry 1t forward and include it in
that. So, there 15 a greater chance of
excess demands in the Railways than
in other Ministries. Comparisons are
invidious and I do not want to com-
pare with other Ministries. The Chair-
man of the Public Accounts Committee
van speak on that matter with greater
authority than I can. We have been
trying our best so far as it lies within
our control to see that there is no
occasion for such excess demands
comng to the House.

Then 1t has also been smid that we
have nof given fuller explanations. I
agree tha! we could have given greater
details but the reason for not doimg
so is that a Committee of the House
on which all the parties of the House
are represented has thoroughly gone
through this.

16.43 hrs,

[Mgr. Speaxker i the Chair]

They have examined 1t not on papers
and memoranda and comments sub-
mitted by the Railway Ministry, but
they have examined, where necessary,
the officers of the Ministry also. After
they have fully satisfled themselves
they have recommended that these
excess demands may be granted. That
was one reason why we thought of
not giving greater details to the hon,
Members of this House,

As a matter of fact, Sir, I was feel-
ing that this will be a very simpile
formal affair in the House. That was
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[Shri Jagjivan Ram]

my feeling. It has been remarked by
some hon. Members that with the
mejority of the Government we will
get this Demand passed. Well, that
remark again was made because they
were not aware of the procedure. The
procedure is that all these demands
have been. scrutinised and examined
in great detail by the Public Accounts
Committee which is not a Committee
on which only the Congress Party is
represented, but which is a Com-
mittee of the whole House. After they
have recommended then we have
come to the House for the grant of
these excess demands.

The debate has taken a turn as if
we were discussing the General
Budget of the Railways and various
points have been raised.. .

Shri D. C. Sharma: .... .including
lines in our own constituencies.

Shri Jagjivan Ram: ...... points like
the welfare of labour and various
other matters. We have been trying
in our own modest way to do some
welfare work among railway em-
ployees. 1 can say that we have done
something for which the Railways
deserve  some appreciation. The
incidence of T.B 1s there among rail-
way employees. That is a general
question of the whole country, but if
the hon. Member who has raised this
question will go through the report
that the Railway presented to the
House he will find that every year we
are increasing the number of beds for
T.B. patients in sanatoria. Now, in the
face of that to say that nothing is
being done.... .

Shri S. M. Bamerjee: I said about
leave. I never said about beds,

Bhri Jagjivan Ram: Now, this ques-
tion is a general question for the whole
country and we on the Railways are
trying not only by reserving beds in
T.B. sanatorin but alse by opening
chest clinics in larger numbers so that

we can take possible preventive
measures also,

Lady doctors are necessary in our
hospitals and during the course of the
la two yemrs the number of lady
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doctors in our hospitals has increased
to 85. There is some difficulty in get-
ting doctors and I have authorised the
General Managers of the varions Rail-
way Administrations to make direct
recruitment of doctors if there is any
difficulty and delay in getting the
recruitment done through the Ruilway
Services Commissions. That is only
with a view to avoid delay and also
to recruit the requisite number of
doctors both male and female,

Shri Bharucha has raised the ques-
tion about contributions to the two
funds. I will briefly say and perhaps
he is awmre that the contribution to
the Depreciation Fund is a fixed amount
Jaid down by the Convention Com-
mittee The amount to be credited to
the Development Fund is variable
depending upon the actual amount of
the surplus as realised. The principles
of allocation of expenditure charged
to this Development Fund are as
decided by the Convention Committee
and the principles laid down by the
last Committee in 1954 are already
known to the hon. Member. I need
not elucidate them. He can find it in
the library of the House also. There
we have these principles and we are
proceeding according to that.

About coal, the hon. Member is
aware that a committee has been set
up. The committee has gone into
great detail. We are expecting to
receive their report during the course
of this month.

Shri D. C. Sharma: Who are the
members of that committee?

.

Shri Jagjivan Ram: As soon as the
report of that committee is received,
we will examine that and take proper
action on the recommendations of the
committee. 1 am myself anxious that
something concrete should be done so

far as the consumption of coal iz con-
cerned,

Shri D. C. Sharma: Masy 1 know

who are the members of that.chm-
mittee?
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Shri Jagjivan Ram: If the hon.
Member will refer to the proceedings
of the House, he will And that their
nmmes have been given therein.

Then about track renewal and the
condition of the rolling stock. There
is mo doubt that we are in arrears
so far as the question of track re-
newal is concerned, but 1 may assure
the House that the condition of the
tracks in the various sections is fairly
good. Though there have been cases
of derailment, we have been scrutinis-
ing the causes and I may say—it was
enly last evening that I was discus-
sing this with the members of the
Board—that derailments due to any
defect in the track have shown some
decrease and there has been no
increase of that. I do not propose to
deal with that subject in great detail,
because I am thinking of presenting
a review of the accidents on the Rail-
ways for the last 10-12 years to the
hon. Members of the House during the
course of this month. So it will give
information to hon. Members as
regards the number of accidents,
major or minor, and the causes thereof,
and what is the trend of these acci-
dents during all these 10-12 years
From that hon. Members will perhaps
be in a better position to judge what
is the efficiency or otherwise of the
Railways.

Shri Tangamani: Some safety orga-
nisations have been set up. Will they
also be consulted in this connection?

Shri Jagjivan Ram: This is a factual
presentation. What I am proposing
will be just giving the facts in the
last 10-12 years. So far as the safety
organisations are concerned, they have
just been organised on all the Rail-
ways. They are in addition to the
normal supervising authority that we
have on the Riilwmys. But I may
tell the House that the efforts of
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if hon. Members discuss that on any
pccasion after they have read the
review that I propose to circulate to
them.

One hon. Member remarked that
we were giving greater attention to-
the decoration of stations and thingx
like that. Perhaps he is not aware
that it was at the Budget Session of
last year that I said that I have
stepped the construction of all prestige
bufldings, and since then no construc-
tion of stations on any big somle has
been undertaken, Of course we will
have to complete the construction of
the stations which has been under-
taken previously. S0 1t will be wrong
to say that we are spending more
money on decoration of stations or
on construction of prestige buildings.

Of course, minimum facilities will
have to be provided, and I will not
claim that the Railways have com-
pleted their programme of providing
minimum amenities at all the seven
or eight thousand stations in the coun-
try. There are many stations, even at
present, where even the basic ameni-
ties are lacking. And it is our effort,
by a phased programme, to provide
the minimum amenities at all stations.

There is much to be desired on the
Railways: there is overcrowding, st
many places many facilities are lack-
ing. The question of law and order
is causing some anxiety. There have
been instances where there have been
some fatal cases in the railway com-
partments. One hon. Member quoted-
an incident which occurred near
Tundla where some R. M. S, emplo-
yees were murdered. (Shri § M.
Banerjee: And at Muttra). Well, in
the first instance, howsoever much
precaution the Railways may take, it
will not be possible to gaurd every
compartment and every passenger.
But here in this case some interest-
ing developments are likely to come
out, because the police have arrested
same people and the prosecution has
started. Perhaps it will be beffer to
wait and see what the outcome of
that case is and who was respormwible -
for that murder,
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But, as I said, there have been some
thefts and looting in the quarters of
rallway employees at some wayside
stations At four or five stations bet-
ween Delhi and Muttra itself a few
Instances have occurred. It is prima
rily a question of law and order, and
no State Government will ever like
the Central Government appropriating
to itself the legitimate duties and
functions of the State Governments.
Law and order and providing protec-
tion to the citizens is the responsi-
bility of the State Governments.
There have been some instances; my
officers have taken up that question
with the State police concerned in
those localities. I can only give this
much of assurance to the employees
concerned that the matter has been
taken up ‘vith the State police and
we may expect that the State police
will take what steps are required in
those matters

Shri . M. Banerjee: Thank you
Sir, may 1 just ask for one assurance
from the hon Minister? This station-
master who 1s on hunger strike, I can
Hssure you, 1s going to give up hi
fast. But may [ have one assurance,
that he will not be victimised-—only
this much assurance that he will not
be victimised because he has gone on
fast? 1 am ready to send him a
telegram here and now.

Shri Jagjivan Ram: Perhaps some
friends are obsessed with this word
‘victimisation’. So far as my informa-
tion goes, this station-master or assist-
ant station-master who is on fast is
attending to his duties, he has not
absented himself Therefore . . ...

Mr, Speaker: If he fasts at home
and does hig legitimate work. ...

Shri Jagjivan Ram: My information
ds that this gentleman who is on fast
fs aftending to his normal duties.
Therefore, the question of any action
against him does not arise at all.

Mr. Speaker: I hope all others also
will copy the same good example
without causing inconvenience to the
work!
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Shri Jagjivan Ram: As I said, this
;s primarily a responsibility of the
States, not of the Railways. We have
more than a million employees scat-
tered all over the country and serving
the people even in the remotest
corners, at times at places where
normal smenities are not available.
The staff of the Railways deserve the
sympathy of all the people, and it is
hoped that when they are engaged in
essential services for the country even
the unsocial elements will have consi-
deration not to harm them. But, as
1 have said, the matter has been taken
up with the State police and, if neces-
sary, I will take it up with the State
Governments concerned. More than
that ! cannot say at this stage,

1 feel that 1 have briefly covered
all the points that have been raised.
I will assure the House that there
was no intention on the part of the
Railways to delay the presentation of
these Demands to the House. As 1
have explained, the delay occurred
due to causes beyond our control
Therefore, to impute anything that
the Rarlway  Mimstry  thought of
showing scant courtesy or discourtesy
to the House 1s far from the truth.
I suggest that the Demands may be
passed

Shri Achar (Mangalore);: May I
just ask one question? 1f 1 have
understood the Railway Minister
correctly, he too is feeling unhappy
about this delay. This delay of three
years is due to the present procedure
which is in vogue now, My question
15 whether the Railway Minister and
the Government are satisfled with this
procedure or should something be
done to improve that procedure? The
Demands of the year 1834-55 relating
lto the previous House to come up be-
fore this House in 1958 does look not
very happy. If the procedure is not
proper, should not something be done
to correct it and rectify it?

Shri Jagjivan Ram: I am afraid the
hon. Member did not follow me, I
have extensively gquoted what you
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Sir, remarked on some occasion in 1956
regarding the delay in presenting these
Excess Demands, and there you had
suggested something. It will be for the
Public Accounts Committee and the
Comptroller and Auditor-General and
the Lok Sabha to devise some method
by which the delay can be obviated.
We will simply welcome that.

17 hrs.

Shri Achar: I want something to be
done in that direction.

Mr. Speaker: He has said that the
Public Accounts Committee, the
Auditor General and othersg will sit
together and evolve some method.
Year before last 1 remarked that this
delay ought to be avoided. 1 suggest-
ed a remedy That is being followed.
We have come up to the year 1954-55.
There are two or three years more and
they will be covered as quickly as
pbssible.

Which of the cut motions need I put
‘v the House separately”

Some Hon. Members: None

Mr. Speaker: None. All the cut
motions, 1 take it, are withdrawn.

The cut motions were, by leave,

withdrawn,

Mr. Speaker: The question is:

“That the respective excesg sums
not exceeding the amounts shown
in the third column of the Order
Paper be granted to the President
to make good the amounts spent
during the year ended the 3lst
day of March, 1955, in respect of
the following demands entered in
the second column thereof.

Demands Nos. 4, 5, 6, 7, 9A, 13, 17
and 18" .

The motion was adopted.

{The motions for Demands for Excess
Grants (Railways) which were
edopted by the Lok Sabha are re-
prroduced below—Ed.]
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Demanp No. 4—ReviNve WoORRING

EXPENSES—ADMINISTRATION

“That a sum of Rs.  9,79,263
be granted to the President to
make good an excess of the grant
in respect of '‘Revenue Working
Expenses—Administration’ for the
year ended the 3lst day of
March, 1958".

Demano No. 5—Rrvenue WoreinG
Exrenses— HEpARS AND MAINTENANCE

“That a sum of Rs. 1,67,38,177
be granted to the President to
make good an excess of the grant
in respect of ‘Revenue Working
Expenses—Repairs and Mainten.
ance’ for the year ended the
31st day of March, 1955"

Demann  No. 6—ReveNue WORKING
EXPENSES—OPERATING STAFF

“That a sum of Rs. 53.01,078
be granted to the President to
make good an excess of the grant
in respect of ‘Revenue Working
Expenses—OQperating Staff’ for the
vear ended the 81st dav of March,
1955”,

Demane No 7T—REVENUE WORKING
ExPENSES—OPERATION (Furr)

“That a sum of Rs. 71,73,430
be granted to the President to
make good an excess of the grant
in respect of ‘Revenue Working

Expenses—Operation (Fuel)’ for
the year ended the 8lst day of
March, 1955".

Demanp No. SA—ReveNue WoRrKING
ExrPeNSES—LABOUR WELFARE

“That a sum of Rs. 211,315
be granted to the President to
make good an excess of the grant
in respect of ‘Revenue Working
Expenses—Labour Welfare’ for
the year ended the 3lst day of
March, 1955".
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Dxmanp No. 13—APPROPRIATION TO

DrveropMenT Fuxnp

“That & sum of Rs. 2,63,08,769
be granted to the President to
make good an excess of the grant
in respect of ‘Appropruation to
Development Fund' for the year
ended the 31st day of March,
1955"

Dxemanp No 17—OrEN Link Worxs—

REPLACEMENTS

“That a sum of Rs. 2,71,02,416
e granted to the President to
good an excess of the grant
respect of ‘Open Line Works—

;Erv

13 AUGUST 1888 Fxcens Grants

(Reilways)—1004-55
Replacements’ for the year ended
the 31st day of March, 1958,

DEmanp No. 18—Orxn Line WoRKS-—

DrveropmenT FUND

‘“That a sum of Rs  §3,20,007
be granted to the President to
make good an excess of the grant
in respect of ‘Open Line Works—
Development Fund' for the year
ended the 31st day of March,
1855"

17.02 hrs.

The Lok Sabha then adjourned il

Eleven of the Clock on Wednes-

day, the 13th August, 1958,
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